
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

SECRETARIAT OF THE KERALA LEGISLATURE

NOTIFICATION

   
No. 12311/Table-1/2023/Leg                                   Thiruvananthapuram, 16th September , 2023.

                   In exercise of the powers conferred by sub-clause (a) of clause (2) of Article

174 of the Constitution of India, the Governor of the State of Kerala hereby prorogues

the  Ninth  Session  of  the  Fifteenth  Kerala  Legislative  Assembly  with  effect  from

September 14, 2023 at the conclusion of its sitting.
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ഇന്ത്യന്‍ ഭരണഘടനയുടട  174 -ാം അനുചച്ഛേദം  (2)-ാം ഖണ്ഡം  (എ)  ഉപഖണ്ഡപ്രകാരം

നല്‍കടപ്പെട്ട അധികാരങ്ങള്‍ വിനിചയോഗിച്ച്  ചകരള സംസ്ഥാന ഗവര്‍ണര്‍ പതിനഞ്ചാം ചകരള

നിയേമസഭയുടട ഒന്‍പതാം സചമ്മേളനം  2023  ടസപ്റ്റംബര്‍  14-ാം തീയേതി അതിടന്റെ ചയോഗം

അവസാനിച്ചതു മുതല്‍ സമാപിപ്പെിച്ചിരിക്കുന.

       

                 By Order of the Governor,

A. M. Basheer,    
  Secretary,       

  Legislative Assembly.
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